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1. Whether Reporters of local papers may be allowed
to see the Judgment? %VA
2. To be referred to the Reporters or not? M

(of the Bench delivered by Hon'ble Mr. Pe.K, Kartha,

Vice Chairman(J))

The applicant who has worked as ad hoc Medical Officer

in the Radiology Department, Dr. Ram Manohar Lohia Hospital
"(RML Hospital), New Delhi, has sought for two main reliefs;
name ly, to direct the réspondehts to pay his salary tor the

period since 4.3.1990 and to reengage him as ad hoc Medical

Officer like other ad Mediéal Officers who were applicants

hoc
Y~ -



in QA 2314 of 1989 in which certdain directions were issued

Ve

to the respondents on 2.2;l9§l in this regard.

2.‘ Oon 7,6.199l, when fhe application came up for
adﬁission, the Tiibunal passed an interiﬁ order directing
the respondents to péy'the salary of the applicant for the

period of service rendered by him as ad hoc Medical Officer

in R.M.L. Hospital, if this has not already been done,

“This was on the basis of the statement made by the learned

counsel for the applicant that the applicaht has worked as
gé,ggg_Medical Officer in ReM.L, Hospital from 4.3.1990 to
30,111,199 and~on-perusal’of ;opies of some documents
annexed to the application.,

3. - GCP 200/§l hés been filed by the applicant alleging

that the respondents did not 6omply with the aforesaid

directions,

4, “We have gone through the records of the case and

have bonsidéred the rival contentions. The admitted factual
position is that the applicant was appointed as Medicél
Officer Qn ad hoc basis by orde;.dated 21,6.1989 for a
period of six months in the first instance, Ffbm 14.8,1989
t0o 4.3.1990, he. did not Qork in the RMl.Le HOSpitai as he
was stated to be suffering from—Viral Heapatitis and had

been advised réét. He prodhced a medical certificate to

that effect to the H.O.D., Medical Superintendent, Deptt.
S



e

of Radiology, R.M.L. Hosﬁital which was forwarded on
19.6.1990. On 5.11,1990, the Chief Medical Officer,
ReM.L. Hospiﬁal issued an Office Memorandum addressed
to the H.0.D.(Radiology), RM.L. Hospital wherein it
Qas stated that .the applicant worked for 67 days and
leftlhis dﬁtigs withoﬁt informatioﬁ and tﬁat he was no

longer on the rolls of either of the Hospitdl or of the

‘Ministry of Health since he left his duties. Accordingly,

he had no locus standi and was not eligible to work.

[

Se The épplicant has produced photocopies of roster

of duty for the months from May_to'December. 1990;
acknowledgemenﬁ of work performed during March to

October, 1990 and Attendence Registers for the months of

* September to November, 1990, These documents pertain

to the Radiology Department in which the applicant was

. originally appointed on ad hoc basis. The respondents

have argued that th aforesaid documents have been
prepared with the connivance of the Radiology Department
and in an unauthorised ménner. To substantiate this,
they have produced copies of certain internal notings
éndbcorrespéhdence from which it would transpire that
thec%BSbﬂxxof the ggﬁuiness of the medical'certificate
ppoduced by the applicant is the subject matter of
enquiry and investigation by the C.B.I. The relevant file
has been handed dver to .the C.B.1. by the Chief Medical

Officer (Academic) of the R,M.L. Hospital oh 11.1.1991,



7. The application is disposed of on the above lines.

6. | In the above factual background, we are of the
opinion that it will not be appropriate to grant the

reliefs sought in the present applicétion at this sfage.

The respondents should, however, expedite the enquiry

- and take appropriate action 'as early as possible but in

no event later than 30.5.1992., In case the applicant feels

aggrieved by the decisions taken by the respondents, he

will be at liberty to file a fresh application‘in accordance

with law, if so advised,

_ >

CCP 200/91 is also disposed of without passing any orders

e

in view of the aforesaid observations and the notice: of

contempt is discharged. There will be no order as to costs.

Let a copy of this order be placed in OA 1409/91 and

in CCP 200/91.
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